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. . Respr:ndents

oRDER (ORAL)

Shri Justice V. S.Aggarwal:

frrllng tlrc,. cc)Lrrse of strbntissions, Iearned 1-irr:s-v

rtorrrrsr'l fol'a1'1-rljcarrt has drawn oLlr atterrtiotr to Offic'e

\lemor,,rrr(l,un \r,r,35034/7/97-Est1-.(D) dated 8.2,2002 to

-'olt,.'ritl tl'r ;rt t.hr- selec'tion, if flhyr hercl to Lre condttcted

i lr L,'r:rr rrlirrr(-'r:. h i 1 Ir the present d j rer:t ions gil"en by the

\i i rr isL r-.v c,f Per-sorrnel, Prrbl ic' Grievances and Pe.nsions,

Ir.1,,l t . ,.rf Pr'r'sonrrel irnd Training, referr.ed t,o a}_rove.
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ii,.,,.,=16-r-, iL is I)Ot- in dispute tlierb the applicant

cop]- of i,trich is Annexure

infor'mecl that the aforesaid

ll() dec'ision j.n this regard

( V. S . Aggarwal )
Chairman
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lt,'r'; 1,t'e-Ft't'r'r-'tl aIt il1-rpeal, it

.\.-i i. Orr L, llr Llllpt) 1 lrrp were

ir1-)peal is stil1 pelrtling and

has treen taken.

(A.P. Nagrath)
Member (A)

,/sunil/

3. Taking stock of these fact,s, when the appeal is

Irending, r\e. rreed rrcrt dwefl- into the arena of merits of

the rnatter'. The present OA is accordingly disposed of

rcit,h a direction that the appeal of the applicarrt- nla],- be

decided irr ac:corclance with law preferably nithin al period

of foirr months from the date of receil>t of a certified

cop!' of t,Lre present order. The concerned atrthorit-v lna]-

ar-lso t ali.e into considerabion a]] the relevant f ar:ts and

cjrctunstances, including the Office l\lemorrtrrdlrnr

No. 35034/7 /97-Est-t. (D) c'latet-l 8.2.2002,

Strbjec't to af ore^sa,id, OA is disl>osed of .4


